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4. Since the Petitioner itself filed tlis case before this Bench, the

Petitioner or its Counsel is duty bound to find out date of hearing, he

can't say that date of hearing was not independently notified to the

petitioner side, the date of hearing was indeed notified in the website of

NCLT, this is how it happens in each and every case. Here, in this case

posting of this matter was done tu,ice, on 27.6.2077, thereafter on

4.7.2017, on both the occasions, the petitioner side was absent. Finally,

when the petitioner was absent on 4.7.2077 for second call also, the

petition was dismissed for default.

5. This was filed on 20.6.2077, it was dismissed on 4.7.2077. ll 1s a

fact that any petition under IB Code will come for hearing within four

five days from the date of filing since petition has to be heard and

decided within 14 days, it would be obviously in the notice of the counsel

filing petition that it would come for hearing within 14 days. It remained

pending before this Bench for almost 15days, despite remaining so, the

petitioner counsel did not tum uP.

6. Therefore, we don't find any reason to restore this comPany

petitiory accordingly this application is dismissed.

V. NALLASENAPATHY
Member (Technical)

B.S.V. PRAKASH KUMAR
Member (Judicial)
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Order pronounced on 13.9.2017 and delivered on 20.9.2017
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